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Coanference held during August 26-27,
1982, Creation of REBAs as statotory
bodies nnder the administrative control of
Central Electricity Authority (CEA) will
facilitate integrated operaton of the re-
glonal power systems, Many States have
expresged their reservation on this pro-
posal. It is considered essentlal to comsult
and évolve a consensus among th, States
before any further action can be taken om
this.
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PAPERS LAID ON THE TABLE’
NOTIFICATIONS UNDER COMPANIES ACT,

1956.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) 1 beg to
lay on the - Table a copy each ofﬂ
following Notifications (Hindi and Eng
versions) under gub-section (3) of. section
642 of the Companies Act, 1956:—

(1) The Cost Audit (Report) Amend-
ment Rules, 1982 published in Notifica-
tion No. G.S.R. 681 in Gazette of India
dated the 14th August, 1982,

(2) The Companies (Central Govern-
ment) General Rules and Forms,
(Amendment) Rules, 1982 published in
Notification No, G.S.R. 555 (B) in
Gazette of India dated the 4th Septem-
ber, 1982, '

(3) The Companies Unpaid Diviiend
(Transfer to General Reveime Account
of the Central Government (Amend-
ment) Rules, 1982 published in Notifica-
fion No. G8.R. 556 (B) in Gazette of
India dated the 3rd September, 1982.
[Placed in Library, ... Ses. Wo. LT-
$422/82].

DR. SUBRAMANIAM SWAMY
(Bombay North East): 8ir, Dr.
Ambedkar is one of the framers of our
Constitution, The people want a Univer-
ltytobeumdlhrhinblnthallﬁl.
rashtra Goverament is doing nothing. s
there no way for us in Parliament to do
something about it? Dr. Ambedkar ig a
revered name in this country.

MR. SPEAKER: If there is any wayout,
let me know.
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